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ORIGINAL APPLICATION NOA I K OF 2001. 

Shri S. Jerol, I.A.S., resident of New Lambulance, Imphal, 

Manipur. 

- AppIicaiit. 
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1. The Union of India and 2 others. 

- 	 - Respondents 
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18. ANNEXURE N15 Impugned order dated 10/10/2001. 
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IN THE CE E TRIBUNAL 

 

[GAHATI BENCH 

ORIGINAL APPLICATION NO. 	OF 2001. 

Shri S. Jerol, lAS, aged about 56 years, s/o late S. 

Kherting, resident of New Lambulance, P.O. & P.S. 

m Imphal, Imphal East District, Manipur at present 

employed as Secretary(YAS) and Ex-officlo Special 

Secretary(Vigilance), Government of Manipur at 

Imphal, Manipur. 

Applicant. 

- Versus- 

The State of Manipur i  through the Chief 

Secretary to the Government of Manipur, 

Manipur Secretariat, Imphal, Manipur. 

The Commissioner(DP), Government of 

4 
	

Manipur, Manipur Secretariat, Imphal, Manipur. 

Respondents. 

The Union of India, through the Secretary to the 

Government of India, Ministry of Personnel, 

P.G. & Pension (Department of Personnel & 

Training), New Delhi. 

Proforma Respondent. 

Details of Application 

Particulars of the order against which the application is made: 

Order of the Governor of Manipur being No.18/60/2001-IAS/Dp(ll), 

Imphal, the 10th October, 2001 for transfer and posting of the Applicant to the 

Iower post of Deputy Commissioner, Ukhrul by demotion and the Applicant 

has not yet joined the post of the Deputy Commissioner, Ukhrul till date. 

Jurisdiction of Tribunal: 

The Applicant declares that the subject matter of the order against 

whch he wants redressal is within the jurisdiction of the Tribunal. 

Oath Conufli$5J00' 

MaD4U' 
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Limitation: 

The Applicant further declares that the application is within the limitation 

period prescribed in Section 21 of the Administrative Tribunal Act, 1985. 

Facts of the Case: 

The Applicant first entered in the Manipur Civil Services of the 

Government of Manipur in the year 1975 by direct recruitment on 

the selection by the M.P.S.C. The Applicant was promoted to the 

lAS in exercise of the powers conferred by Sub-Rule(1) of Rule 8 of 

the Indian Administrative Service (Recruitment) Rules 1954 read 

with Sub-Regulation(1) of Regulation 9 of the Indian Administrative 

Service (Appointment by Promotion) Regulation 1955 vide 

Notification No.14015/27/90-AlS(l) New Delhi, the 12th March, 1992 

of the Government of India, Ministry of Personnel, P.G. & Pensions 

(Department of Personnel & Training) and the year of allotment of 

the Applicant in the lAS is 1987 vide letter of the Under Secretary to 

the Government of India, Ministry of Personnel, Public Grievances & 

Pensions (Department of Personnel & Training), New Delhi dated 

February 1993 to the Chief Secretary, Government of Manipur, 

lmphal. In exercise of the powers conferred by Rule 3A of the Indian 

Administrative Service (Probation) Rules 1954; the President of 
14 	2TlUtz 

India was pleased to confirm in the lAS of the joint cadre of Manipur-

Tripura w.e.f. 12/03/1993 vide Notification No.1401 3/4/95-AIS(ili), 
New Delhi, 31 July, 1995 of the Ministry of Personnel, P.G. & 
Pensions (Department of Personnel & Training). 

True copies of the said Notification dated 

12/03/1992, the said letter dated February 

1993 and the said Notification dated 

31/07/1995 are enclosed herewith and 

marked as ANNEXURES-N1 Al2 and A/3 

respectively. 

In exercise of the powers conferred by Sub-Section(1) of Section 3 of 

the All India Service Act 1951 (61 of 1951), the Central Government 

after consultation with the Government of States concerned makes 

the rules called "The Indian Administrative Service(Pay) Fifth 
/ 

Oath ComnH$Si0fl*1 

MW 
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Amendment Rules 1997' which shall be deemed to have come into 

force on 1st day of January, 1986 to amend the Indian Administrative 

Service (Pay) Rules 1954 vide Notification )  New Delhi dated I 7th 

October, 1997 issued by the Government of India, Ministry of 

Personnel, Public Grievances & Pensions (Department of Personnel 

& Training). According to the said amended Rule 3 of the Indian 

Administrative Service (Pay) Rules 1954, the pay scale of the 

members of the lAS are as follows 

4 
	 Junior Scale - 	 Rs. 8,000-275-1 3,500/- 

Senior Scale - 

Time Scale - 	 Rs. 10,650-375-16,500/- 

Junior Administrative Grade - Rs. 12,750-375-16,500/- 

Under proviso to Rule 3(1) of the Indian Administrative 

Service (Pay) Rules 1954, a member of the service i.e. lAS shall be 

appointed to the senior time scale on his completing 4 (four) years 

of service and Junior Administrative Grade on completing 9 (nine) 

years of service.. 

4 
	 (iii) 	Selection Grade - 	 Rs. 15,100-400-18,300/- 

Super-time Scale - 	Rs. 18,400-500-22,400/- 

Under proviso to Rule 3(21) of the Indian Administrative 

Service (Pay) Rules 1954, no member of the service i.e. lAS shall 

be eligible to Selection Grade unless he has entered the 14th year of 

service calculated from the year of allotment assigned to him under 

Rule 3 of the lAS (Regulation of Seniority) Rules 1954. 

Ill. 	The Governor of Manipur issued order being No.1/2/77(IAS)/Dp, 

Imphal, the 21st June, 1997 to prescribe the length of service of lAS 

Officers to designate them as Special Secretary/Additional 

Secretary/Joint Secretary depending upon the seniority of the 

officers. For better appreciation, the said order of the Government of 

Manipur dated 21/06/1 997 is quoted below :- 

MaBOW 

"The Governor of Manipur is p/eased to prescribe the length of 

service of lAS Officers to designate them as Special 

Secretary/Additional Secretary/Joint Secretary as detailed below 

depending on the seniority of the officers :- 

1. Officer in the Senior Scale but as Joint Secretary 
below the JAG Scale 



El 

2. Officer in the JAG Scale 	 as Additional Secretary 

Ai 

3. Officer on the 11 4  year of service, as Special Secretary 
but below the rank of Secretary. 

2. 	This issues in supersession of this Government letter of 

even number dated 3 1/0 3/1986." 

It may here be mentioned that lAS Officers enjoying the 

Senior Scale but below Junior Administrative Grade are posted as 

either Joint Secretary or Deputy Commissioner of a District in the 

State of Manipur. The lAS Officers enjoying the pay scale of the 

Selection Grade are posted as Secretary and lAS Officers on 

completing 11 (eleven) years service in the lAS before 1999 are 

posted as Secretary in the service of the Government of Manipur. 

lv. 

Oath cornmisslotwy  

The Applicant after enjoying the Senior Scale of lAS Officer, 

but below the Junior Administrative Grade, on completion of 8 

(eight) years was posted as Deputy Commissioner, Chandel vide 

order of the Governor of Manipur being No.3//95-IAS/Dp, lmphal, 

the 4th April, 1995. 

True copies of the said orders of the 

Government of Manipur dated 04/04/1995 

and 21/06/1997 are enclosed herewith and 

marked as ANNEXURES-A/4 and A/S 

respectively. 

The Applicant on completing more than 11 (eleven) years of service 

in the lAS was transferred and posted as Secretary (Family Welfare) 

vide order of the Governor of Manipur being No.3/2/98-MCS/DP(Pt), 

Imphal, the 28th April, 1999. The Governor of Manipur was pleased 

to appoint the Applicant and another Shri L.M. Haokip,IAS (MT-87) 

to the lAS Selection Grade Scale of Rs.15100-400-18,300/- per 

month w.e.f. 20/01/2000 vide order of the Governor of Manipur 

being No.3/14/82-lAS/Dp, Imphal, the 18 th  May, 2000. It may here 

also be mentioned that the Governor of Manipur was pleased to 

appoint 2 (two) lAS Officers of 1988 Seniority i.e. one (i) Shri 

Letkhogin Haokip, lAS (MT-88) and (ii) Smt. C. Kipgen, lAS (MT-88) 

to the lAS Selection Grade Scale of Rs. 15,100-400-10,3001- per 

month " I 01 ')1 t.)Q1 vide order of the Governor of Manipur 

being No.3/I 4/82-IAS/DP, lmphal, the 2 nd July, 2001.. The said 
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2(two) officers i.e. Shri L. Haokip, IAS(MT-88) and Smt. C. Kipgen, 

lAS (MT-88) were transferred and posted as Secretary for the frist 

time vide order of the Governor of Manipur being No.7/5/99-

IAS/DP(DPTN), Imphal, the 4 th July, 2001. 

True copies of the said orders of the 

Government of Manipur dated 28/04/1999, 

18/05/2000, 02/07/2001 and 04107/2001 are 

enclosed herewith and marked as 

ANNEXURES-A]6, A/7, N8 and A/9 

respectively. 

V.  The Commissioner (DP & AR), Government of Manipur under his 

letter dated 15/04/1999 requested all the Additonal Chief 

Secretaries, Principal Secretaries and Comm issioners/S ecreta ries, 

Government of Manipur to follow the Office Memorandum 

No.9/3/93-ACR(Pt) dated, the 23rd December, 1998 regarding 

instructions to be followed in writing and maintaining ACRs of the 

officers of the Government of Manipur. The Office Memorandum of 

the Government of Manipur dated 23/12/1998 clearly mentions the 

Reporting/Reviewing/Accepting Authorities of Annual Confidential 

Reports(ACRs) in respect of different senior officers. For easy 

reference, the relevant extract of the Office Memorandum is quoted 

hereunder :- 

Designation of Officer Reporting Officer Reviewing Officer Accepting Officer 
reported upon _____ 

Chief Secreta ry  Chief Minister Chief Minister Chief Minister 
Principal Secretary! Chief Minister Minister Chief Minister 
Commissioner! concerned 
Secretary  

Special Secretary! Principal Chief Secretary Chief 	Secretary! 
Additional Secretary/ Secretary! Minister 
Joint Secretary! Commissioner! concerned 	(in 
Deputy Secretary Secretary case 	officers 

concerned submit files direct 
to Ministers) 

Head of Department Principal Chief Secretary Minister 
Secretary! concerned. 
Commissioner! 
Secretary/ 	Ex- 

____________________ Officio Secretary  
Deputy Commissioner/ Chief Secretary Chief Minister 
Cbmmissioner Secretary(RD)  

From the Office Memorandum of the Government of Manipur dated 

23/12/1988, it is crystal clear that Secretary/Commissioner as Reporting 

Oath ComrnES5b0' 
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Officer has to write the ACR of the Deputy Commissioner of a district of the 

State of Manipur. As such, Secretary to the Government of Manipur is senior 

and higher in status to the Deputy Commissioner of a District of the State of 

Manipur. 

True copies of the said letter of the 

Commissioner(DPMR) Government of 

Manipur 15/04/1999 and the said Office 

Memorandum dated 23/12/1998 are 

enclosed herewith and marked as 

ANNEXURE-N10 and N1OA respectively. 
VL In supersession of all previous notifications in this regard, the 

Government of Manipur was pleased to order the Order of Warrant 

of Precedence of Dignitaries and Offices of the State of Manipur 

vide Notification No.4/3/70-SA(pt), lmphal, the 28th April, 2000. 

According to the said Notification dated 28/04/2000 of the 

Government of Manipur for Order of Warrant of Precedence, the 

Secretaries to the Government of Manipur/Chief Conservator of 

Forest/S ecretary(MPSC)/secretary to the Chief Mm ister/ 

4 Secretary(LA)/Vice Chancellor, Manipur University are at 

Sl.Nos./Entry Nos.29 whereas Deputy Commissioners in their 

respective districts appear at Sl.No./Entry No.31 and Conservator 

of Forest/Brigadier 
- Commandant/Deputy Commissioner outside 

the district but under Jilla Parishad appear at Entry No.32. As such, 

from the Order of Warrant of Precedence of the officers of the 

Government of Manipur, Secretaries to the Government of Manipur 

are above the Deputy Commissioners of the districts of the State of 

Manipur. It is an admitted fact that Junior Officers cannot be above 

the Senior Officers in the Order of Warrant of Precedence prepared 

by the Government. 

A true copy of the said Notification of the 

Government of Manipur dated 28/04/2000 is 

enclosed herewith and marked as 

ANNEXURE-AJ1 1. 

VII. 

'~~~ qof 
Oath Comm isslones 

The Governor of Manipur in supersession of all previous orders 

issued in this regard was pleased to issue order being No.2 1/23/80- 

DP, Imphal, the 51h 
July, 2001 for making link arrangement of 



7 

looking 	after 	the 	work 	of 	the 	Secretaries/Principal 

Secretaries/Commissioners/Additional Chief Secretaries during their 

absence with immediate effect. From the order of the Government of 

Manipur dated 05/0712001, it has been seen very clearly that 2 (two) 

lAS Officers namely, (i) Shri L. Haokip, IAS(MT-88) and (ii) Smt. C. 

Kipgen, IAS(MT-88) are posted and allowed to work as Secretary in 

the Manipur Secretariat. 

A true copy of the said order of the 

Government of Manipur dated 05/07/2001 is 

enclosed herewith and marked as 

ANNEXURES-A112. 

VIII. 	It is also pertinent to mention that in the last General Election for the 
13th 

Lok Sabha, the Applicant was appointed as Election Observer 

but because of health grounds, the Applicant was replaced by Smt. 

C. Kipgen, IAS(MT-1 988). For such replacement of the Applicant by 

Smt. C. Kipgen, lAS, the Government of Manipur under etter of the 

Under Secretary(DP), Government of Manipur being No.3/14/99- 

Election/DP, Imphal, the 31st 
July, 1998 which accompanied a copy 

of the medical 	certificate issued by Dr. S. Rabel, M.D. nominated 

Smt. C. Kipgen, lAS (MT-I 988) as Election Observer in place of the 

Applicant to (I) The Establishment Office and Additional Chief 

Secretary, 	Government of India, 	Department of Personnel 	& 

Training, Ministry of Personnel, Public Grievances & Pensions, 

North Block, New Delhi 
- 110001 and (II) The Secretary to the 

Election Commission of India, Nirvachan Sadan, Ashoka Road, New 

Delhi - 110001. That being so, it is an admitted fact that the 

Applicant 	is 	suffering 	from 	"First 	Degree 	Heart 	Block" 	with 

Neurasthenia. The Applicant is suffering from a disease which is 

required to be consulted with a specialist and the speciaIst for the 

type of disease suffered by the Applicant is not available in the 

Ukhrul District and the only specialist in this regard is available at 
p'-t, &ij k 

Imphal. Under the 	roceion of the Central Services (Medical 

Attendance) Rules, 1944, the Applicant is entitled for consultation 

with the specialist. The Applicant shall be denied of his right to be 

e)/~Vltiv)  I  consulted with the specialist under the Central Services (Medical 

Attendance) Rules, 1944 to consult with the specialist for the type of 
Oaifl &OI"' 

U- 
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disease suffered by the Applicant. Such facilities for consultation 

with the specialist is available with the Applicant under the Central 

Services (Medical Attendance) Rules, 1944. The services of the 

specialists are not available in the hill districts of the State of 

Manipur i.e. Ukhrul District. 

True copies of the said letter of the Under 

Secretary(DP), Government of Manipur 

dated 31107/1999 and Medical Certificate 

dated 07/0711999 are enclosed herewith and 

marked as ANNEXIJRE-A/13 and A114 

respectively. 

IX. 	Like a bolt from the blue, the Government of Manipur issued most 

arbitrary and illegal orders being No.18/60/2001-IAS/Dp(lf), Imphal, 

the 10th October, 2001 for transfer and posting the Applicant by 

demotion to the post of Deputy Commissioner, Ukhrul vice Shri K.K. 

Chhetri (IAS,MT-1992) without following procedures prescribed in 

Artrk' ' 11 - a4on of India. The Applicant has not yet 

joined the lower post of Deputy Commissioner, Ukhrul as the 

Applicant is on leave in compliance to the said arbitrary illegal and 

bias order of the Government of Manipur dated 10/10/2001. 

A true copy of the said order of the 

Government of Manipur dated 10/10/2001 is 

enclosed herewith and marked as 

ANNEXURE-N1 5. 

X. 	The post of Secretaries held by the lAS Officers enjoying the scale 

of Selection Grade cannot be equated with the post of Deputy 

Commissioner of the District held by the lAS Officers enjoying the 

Senior Scale but below the scale of the Junior Administrative Grade. 

Grounds for relief with legal provisions 

(A) Transfer and posting is the incidence of the Government 

employee holding transferable posts and he has no right to hold 

a particular post but the Government employee cannot be 

transferred by demotion to the inferior and junior post except by 

way of punishment after following the procedure descnbed in 

Article 311(2) of the Constitution of India. In the instant case, the Oath Co4inns0 
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Applicant holding the post which is senior and greater in 

responsibility to the post of Deputy Commissioner of a district in 

the State of Manipur has been transferred by demotion under the 

impugned order of the Government of Manipur dated 10/10/2001 

(at ANNEXURE-A115) without following the procedures 

prescribed in Article 311(2) of the Constitution of India. 

According to this law laid down by the Hon 'ble Supreme Court of 

India as well as the Hon'ble Gauhati High Court in a plethora of 
p 

cases, the employee holding the senior post, higher in the 

status and greater in responsibility cannot be transferred to the 

junior posts which is not comparable in status and responsibility 

with the senior post held by the concerned employee. In the 

instant case the Applicant enjoying the pay scale of the Selection 

Grade in the lAS holding the post of Secretary to the 

Government of Manipur which is admittedly senior, higher in 

status and greater in responsibility to the post of Deputy 

Commissioners of the districts of the State of Manipur cannot be 

transferred and posted by demotion to the post of Deputy 
4 Commissioner of the State of Manipur vide order of the 

Government of Manipur dated 1011012001 (at ANNEXURE-

All 5). 

From the orders of the Government of Manipur dated 2110611997 

(at ANNEXURE-A15), the Office Memorandum dated 2311211998 

(at ANNEXURE-A/IOA) and Notification of the Government of 

Manipur dated 28/0 412000 (at ANNEXURE-AJI 1) it has been 

seen very clearly that the post of Deputy Commissioner of a 

district of the State of Manipur is juniorhnferior in status and 

responsibility to the post of the Secretary to the Government of 

Manipur. That being so, the Applicant enjoying the pay scale of 

Selection Grade in lAS and holding the senior post of Secretary 

which is more responsible and higher in status to the post of 

Deputy Commissioner cannot be transferred to the inferior and 

junior post of Deputy Commissioner under the impugned order of 

the Government of Manipur dated 1011012001 (at ANNEXURE-

1115) without following the procedures prescribed in Article 

311(2) of the Constitution of India 

Oath Comn10lJt 
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The transfer and posting is exigency and incidence of service of 

the employee but the employer has no power to exercise the 

power of transfer and posting of the employee without any limit 

for transfer and posting of an employee to a junior and inferior 

post byway of punishment without following the procedures 

prescribed in Article 311(2) of the Constitution of India. 

The said 2 (two) lAS Officers i.e. Shn Letkhogin Haokip, lAS 

(MT-1988) and Smt. C. Kipgen, IAS(MT-1988) who are 
D undisputedly junior to the Applicant are allowed to work as 

Secretary to the Government by demoting the Applicant to the 

post of Deputy Commissioner, Ukhrul by adopting pick and 

choose policy without any justification for punishing the Applicant 

without following the procedures prescribed in Article 311(2) of 

the Constitution of India. 

Neither the Government of India nor the Government of Manipur 

declares the post of Deputy Commissioner of a district in the 

State of Manipur as equivalent in status and responsibility to the 

post of Secretary to the State of Manipur fill date. In the absence 

of such declaration, the Applicant cannot be transferred and 

posted to the post of Deputy Commissioner which is admittedly 

junior and inferior in status to the post of Secretary to the 

Government of Manipur by issuing the highly i/legal, arbitrary, 

malafide and capricious impugned order dated 1011012001 (at 

ANNEXURE-A115). 

The impugned order has occasioned a reduction in the rank of 

the Applicant without holding any inquiry accordingly in 

contrivance the known Principles of Natural Justice and 

1 

	 prescriptions of Article 311(2) of the Constitution of India. 

The Applicant has not yet handed over the charge of the present 

post of Secretary held by him to any person and has not yet 

joined the inferior and junior post of Deputy Commissioner, 

Ukhrul till date. 

(1) 

Oath Co 
MPW 

The Applicant has got a strong prima-fade case to succeed in 

the present application. The balance of convenience is in his 

favour in granting a temporary injunction in the form of stay of 

the impugned order dated 1011012001 (at ANNEXURE-A115) 
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during the pendency of the present application. The Applicant 

shall suffer an irreparable loss unless an interim relief order in 

the nature of temporary injunction for staying the operation of the 

impugned order is passed during the pendency of the present 

application. Further, the present application shall become 

in fructuous unless the impugned order is stayed during the 

pendency of the present application. 

	

6. 	Details of the remedies exhausted 

The Applicant declares that there is no remedy available to him or 

provided under the relevant Service Rules, except by way of the present 

application. 

	

7. 	Matter not previously filed or pen ding with any otherCourt 

The Applicant further declares that he had not filed any application, 

writ-petition or suit regarding the matter in respect of which this application ha 

been made, before any Court or any other authority or any other Branch of the 

Tribunal nor any such application, writ-petition or suit is pending before any of 

them. 

	

8. 	Reliefs sought 

In view of the facts mentioned in para 4 and grounds mentioned in para 

5 above, the Applicant prays for the following reliefs :- 

the impugned order dated 1011012001 (at ANNEXURE-A115) be 

set-aside or quashed as having been made in violation of the 

grounds and reasons mentioned in Para Nos. 4 and 5 as well as 

the facts mentioned in Para No.4 and also since the impugned 

order contravenes the mandator,' provisions of Article 311(2) of 

the Constitution of India. Further, the said impugned order is 

ma/a flde and athitrary as mentioned in the grounds and reasons 
4 	

of Pare NO.5 above. 

Any such relief as considered just, expedient and equitable be 

also granted. 

9. 	Interim order, if any, prayed for: 

(a) the operation of the impugned order dated 1011012001 (at 

ANNEXURE-A115) be suspended/stayed durinç the pendency of 

the application; 

Oath COPo" 
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the Respondents be restrained from giving effect to the 

impugned order at ANNEXURE-A115 till the disposal of the 

appilcation. 

The Applicant be allowed to continue in his ptesent posting as 

Secretary to the Government of Manipur during the pendency of 

the application and 

Any such other interim relief/order as may be deemed 

appropriate, just and equitable, be also grantedAssue4. 

Signature of the Applicant. 
Lated/Imphal, 

The /6 October, 2001.  

By:- 

Advocate. 

10. 	The application is being submitted by hand through the Applicant's duly 
appointed counsel. 

ii. Particulars of Postal Orders filed in respect of the 

application fee: 

12. List of enclosures: 

Application in triplicate, 

Affidavit 

Postal Order No. 	dated 

a 
	

In favour of the payee, the Registrar, CAT, Guwahai Branch, 

Guwahati, 

3 extra copies of the application for 3 Respondents, 

Index in Form-i 

Receipt Slip, 

Vakalatnama. 

Oath commissioner  
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VERIFICATION 

I, S. Jerol, lAS, aged about 56 years, $10 late S. Kherting, resident of 

New Lambulance, P.O. & P.S. Imphal, Imphal East District, Manipur at present 

employed as Secretary(YAS) and Ex-officio Special Secretary(Vigifance), 

Government of Manipur at Imphal, Manipur, do hereby verify that the contents 

of paragraph Nos.1 ,4,7,8,9,1O,1 1 and 12 are true to personal knowledge and 

contents of Para Nos. 2 and 3 are believe to be true on the legal advice and 

the contents of the Para Nos.5, 6 and 7 are true and correct excepting those 

legal points and those legal points are based on the information of my counsel 

which I also verily believe to be true. 

i Dated/lmphal, 

The f2-1bctober, 2001. 

Place 	Imphal. 

Drafted & settled by 

Advocate 

Signature of the Applicant. 

4. 

To 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench, Guwahati. 

Oath Comrniaskrner 
Maw 
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0. 

fA 	 A\ fN THE CENTRAL ADMIN ISTR4TIVE TRiBUNAL 

MANT3R 	 GUWAHAII BENCH 
coo 

I 	 OGUJAL APPLiCATION NO. 	OF 2001. 

Shri S. Jerol, lAS, of New Lambulance, Manipur. 

- Applicant. 

- Versus- 

1. The Union of India and 2 others. 

- Respondents 

AFFIDAVIT 

I, S. Jerol, lAS, aged about 56 years, sf0 late S. Kherting, resident of 

New Lambulance, P.O. & P.S. Imphal, Imphal East District, Manipur at present 

employed as Secretary(YAS) and Ex-officio Special S ecreta ry(Vig i lance), 

Government of Manipur at Imphal, Manipur, do hereby solemnly affirm and 

state as follows :- 

That, I am the Applicant in the accompanying application. I have gone 

through the contents of the present application and as such I am well 

conversant with the facts and circumstances of the case. I am presenting this 

affidavit in support of the statements made in the said application. These are 

true to my knowledge. 

That, the statements made in the foregoing paragraph 

Nos.1,4,7,8,9,10,11 and 12 are within my personal knowledge ; and contents 

of Para Nos. 2 and 3 are believe to be true on the legal advice and the 

contents of the Para Nos.5, 6 and 7 are based on the information received by 

me from my counsel which I believe the same to be true. 

That, the documents at ANNEXURES-N1 to N15 are the true and 
correct copies of their originals. 

(S.JEROL) 

DEPONENT. 

.4 

o1emnIy affirm befor. mr 
at the Court oremiseS  

by t 
by 

to 
The fleponet seems to understand 

) 241 7 
Oath Commisslone? the contents fnlly well on their 

being read over Mwzipw 

Dated/I mphal, 

The 2 October, 2001. 

Drawn up by :- 

Advocate. 



EXU HL  
I 

: 	).•- 

( TO BE PU13LISNLD IN TFjE' GAzE:fTE OF INDIA IN PAT. I SECTION 2) 

No 14015/27/90-AIs(1) 
Government of India 

Ministry of PersOnnel, P.G. and Pensions 
( Deptt. of Personnel& Training ) 

S 	 • 	• 

New Delhi, the /March,l992. 

NOT IF ICAT ION 

In exercise of the pors conferred by SU 	xuis r('j.) of rule 8 of the Indian Administrative Service ( Recruitment) Rules 194, read with.sub regulation (i) of reguait;r 9 Of the Indian Administrative Service ( jpinhflent by Prcnot:on) Re g uations 1955,the President is pleased to 'appoint with inmediate effect Shri S. Jerol. a member of the Stto Civil Service of Manipur 
to the Indian Adin inistrative So rvico on probatIon i 1 nd to aliocats him to the Joint cadre of Manipur Tripura Under sub —rule (i) of 
the rule 5 of the Indian Adrninistratjve Service ( Cadre) Rules, 1954. 

p ,p K AT., IA 
DfK OFFIGIF1 

The Manager, 
Govt. of India Press, 

0 Ebad L HaryJ, 

No. 14015/27/90-AIS(I) 	 Ia't 	 //. March, I992 
upy LO 	ne: 

 The Chief 
(with two 

Secretary •to the Govt. 	of Manipul', 	nphal Spare 	copies for 
officer c6ncerned etc. ) onward transmission 	to the 

 The Chief Secretary, 	Gvt of Tripura, 	Agartala. 
2. Accountant General, 	Tripura, 	Agartala/Manipur , 	iint)hal. 
4. Secretary, UPSC 	( 	Sh, 	G.C.YadaV, So 	(Ais), 	New De.1.Thi1 5  

E.O. 	to the Govt. 	of India, New Delhi 

( 	 ' Al, ti 

HESK o1'FIcE1I 

US(S.III), Ro(c), E3D(PR), AIS(Iix) 'with Is/c for Civil List) training [)ivision. 
10 spare copies. 

_9W ~ a2~j  9'. to, o f 

Oath Corn,nissloneP 
Man pur 

true Copi 

A4v.ca$e. 
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FT Mt4Xti 
GOVEIThIMENT o ,  INDIA 

MiNI ST1'. OF P tSONNi4 PUBLiC 	iEV4:. US & V 144 UNS 
DEPAR74ENT OF PERNNEL & 1 ,0,AINING 

NEW DiLH1 Dated the 	FC I99D 
'lb 

The Chief Secretary, 
•Covrrnn' of Maii1ur, 
1.. 

Subject : Mani pur-Tri pure Jo1nt-cad (Manipur part) 
fixation of seniority of S officers appoint-
ed to lAS by promotion. 	 .. 

Sir, 
I am directed to say that the following State Civil Service 

officers of Manipur part of Manipur-Tripura joint cadre of lAS 
were appointed to lAS by promotion and their dates of appoint-

ment number of years of State  Civil Service put in by them, 

weightage and Y.O.A. they are entitled to are given against 

their names :- 

	

S-Shri 	Date of 	Total State 	•Weightage Y.O.A. 
appointment Clvii service (years) 	entitlement 

l.R.K.Angrs 	8.1.91 	More than 15 yrs. 	5 	1986 

2.Ng. W oleng 	6.2.91 	 -do- 	 5 	1986 

3.L.M. Haokip 	21.2.92 	 -do- 	 5 	1987 
.12.3.92 	 -do- 	 5 

-- -- 

The question of determination of their Y.O. in tI lAS under 

Rule 3(3)(.11) of the lAS (Regulations of Siiorlty) Rules,1987 
as amended on 18.1088 has been examined, it i; noticed that 

taking into account the the total length of State civil Service 

these officers are entitled to 1986 and 1987 as the Y.O ,A. In 

the lAS as indicated above. Since Shri I .Slngh (SCS-1985) 

appointed earlier than the officers was assigned 1985 as the 

Y,O.A., the 	 ority of those officers is not to be restricted, 

2 	I n view 0 the p0 si tion sta ted a bo 	S/ Sh ri. B .K . Angua rson 
and Ng. Woleng are assigned 1986 and S/Shri L.M. Heokip and 

S.Jerol vim assIgned 1987 as the Y.O.A • in 1 AS. For the purpose 
of inter-se-seniority Shri R.K .Anguarson aia11 be p1acd below 

Shri U. Venkateshwarly (RR-96) and above Sri Alok fto Deb 

(sCs-86), Shri Ng.Woleng below Shri Alok K. Deb (3CS-86) and 

above Shri B.K.Sharma (sCs-86) and S/Shri L.M. Haoicip and 

S. Jerol below Shri S.C,Dat (scs-87) and bove Shri Rajesh 
Kumar (RR-88) In the gradation list of I.A.S, officers borne 

on the joint-cadre of Manipur-Tripura. 

	

/ 	. 	 Yours faithfully, 
/ 

t 13Al SINCH 
) 

• \/ 	/ . ) UNDER SECRETARY 10 THE JVERN 11ENT OF INDIA 

IrueC?PV 
t aih Ccimsufle? 

Mwi4pur 
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(To BL PUBLISHED IN THI GAZETTE OF INDIA PART Jr- 'SECTIoN 2) 

Iqo. l4Ol3/795Axs(Ix.) 
GOVOrnIThñt•Of IndIa 

Min1-s1ry o Pesonnc1, P.G. & Perl6lons 
(Deprtrnnt or ...'gsOnne1 & 1ainIng) 

New Dlhj, the) JU1yD19950 

NOTIFICITION 

In exerc.se of the powers conferred by rule 3A of the IndIin 
Adm.z.istritjyc Service

(Prcbntjon) Rülus, 1954 th. Prc..slcicnt is pleased to confir 	n te Inc1in A 1nIstratjvJ Servco, the following mci erfs) of t10 Ind.thn Adiu,njstratjve Service borne 
on the Joint Cjcre of Man1purTripura with offLet froi the 
date(s) show.h aga.jrt them:- 

S/Shri 	 S  

R.K.Angous 	Singh 	
-' 8].-92 Ng.Woleng 	 .. . 	.. 

 L.M.Haokip c 	

21.-2-93 4 0 	S.Jerol 	
123-93 5. A.Dwijamanj Singh 	 - 	 25-2-94 

(A e\KUR) 
•  

To 	
S 	

Director. (Servjes) 

The Maer,: 	•• 
Cevt, o:E Incha Press, 
Faridib - c1, (Hary - na). 

No.14013/4/95...AIS(III) 	 Now Doihi, datd t Juiy,1995.. 
The Chief Sccrcthry to the GOVt. of. ManiPur,xnTiha1 with rcif e-
rence to their letter No.3-l2/91..svs/Dp dated 1-3-95 wIth 
spare copy for the officer(s) COflCcne, 

The Accountant General (A&E), Manipur, Xmphcl, 
30. 	The Secretary, UPSC, New ,  Doihi. The of ficor(s) was/were appointed to thQ lAS by promotion/scilection. 4 , fr  

4.. The Establishment Officer, Doptt.of Personnel & Training, 
- New Dlhj 	. 

5 0 	The Director,. Lal, Bahadur Shastrl. NatiOnal cademy of 
AcIministratioh M'issoorje, (h.P,) 0  
AIS-II Sectjon(fl.Q.5h Y.P,Djngr) DP&T, Nw Delhi. 

7. 	Guard file. 

true Cpv 

/ 
T Djr ? ce)  

Oath Corn,nIofl 
Man4ur 
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ON zr 	' 	
NNXUI , 

. 	. 	. 	. 	 .. 

u/LRN1u T. 01 tiINi PUll 
DtPAR114T OF PERSoNNEL & I4UNISTA11/E RLrf1$ 

C 	RSONI'4CL 131U1SI0N ) 

, 	
I 

— 	
ORDERS BY THE qo .VEMOR MAMIj)pR 

	

Imphal, th (3 4th /1X)1, 1°5 	 ' 

- 

No, 3/1/ø5-1S/DP 	Thr ov'nor of f1nipur iS pleaBed  
to order th transfer and poSting of the foiiuwriçj lAS 

I o f f i ce ra as below with imnecjie€e 1fQct and until iurLhLl 
orders in ptiblic intere.st 

S1.No. 	Nr of officens 	 PIC of 	St3 

0
1 

1. Shri Eiinod Kispott-i 9 	a 	Uirertc./vigiianc 
DC/Ukhtu1 

2 Shri Shambhu 3inqh 9 	a 	Director/Indutr Los 
C/Tamong1ong 	 I 

3.S hfi 	K. Dcv Varrnun, 	 Dr/uiihnu1,ur 

- 	 4. Shri k. R Khan 	 o 3 Direct1ii/FtS 
• 	 14 

5 Shrj kh Jnarnani 3lngh a 	kC3 
.. 	 . 	 . 	. 	. 	.. 

i S. Jero'\ 	as OC/Char-ti 
C 	 . 

Nri • C •Ki.igcin 	 i.i 	CoIllcrIjsjj)r)r/lJL 
Dy.Sicy/RD/Serj 	

. 
.Shri H. Ihioch $in'gh 	s 	Diroctr/Transport 	. 	 ••. 
RD/Kangpokpi. . 	• 	. 	 ., 	

. 	,:. 
/ 	 9. Shri 1 H l<han 	 as DC/Ukhrul 
- 	 l 	Diroctor/Industr.os 

10 	hri L Il Haokip 	 & 	becreta:y/fIPSC 	 k ç  
DC/Thouba1 

	

- 	11. bhri L. Haokip 	 o 	DC/ThuuL1 

	

- 	 UM/Imjha1 

12.. Shri Suresh Babu 	. 	s Director/NiHUD 	 . 
OC/Thoubal 	 .; 

1. Ghii k.K. Nirnei. Sinqh 	u 	IDM/Irnpha.i 	 CPV 
.Dc.rector./5cRT  

14. Shii L. Likhei 	 ' UijorL j /Yb 	 c 
0G/Tsmeng1ong 

15, Shrj 	K. Hen 	 as Djrr.ctur/TO 
• . 	 • Addl,Secy/hD/Dy, • 	 . 

• . 	 Project' Direct,r/ViDS . . 

1) 
• . 	•• 	. 	 . 	 • Oath Cornmi."! 	 . 	 I. 



2 	 .... 

•1 I:) • 	.3 in. k aJO h Ku Ifl:.lr 

ijojnt 5ecy/He1th & 
Relief 

ihri. L. Ibomchd Sinh 
I.) L / I ,1 • u hn LII 

iLl. 3hni 	. Uuddhachandra 
i.ngh Djrctor/TfJ 

2, 

 

I 
UC/Tamonglong 

as Rddi.ecy/RD/Uy.rOJeCt 
U I  rect n/fhiD S 

ej Addl:3ecy/Haalth & 
- keliE3f. 

No Joininq time is allowed in publi& interest. 

:3. 	Officurs at al. Nos. 1 9 7,B 7 l0,i3,14,5,i 6 W 1 'fl 

IIIiiV 	1'i rot by handing civ or cha rg(23 to next S eniormo6  

By orderS & in the name of 

( Kh, Tuleshwar Sih ) . 
Unclor jo'cretaryiDP) 	(.0vt. of Manipur. 

C 0 P y 	I; o 	: 	 . 	 I . 	.........-- 

The Secy. to oernor, Raj Bhavan 9  tmphal. 

The Secy. to Chiof Minister, Manipur..' . 	. 

• 3 All PSs' to U:y.Chief Fini5tèr/iniStet/ 
ta.taS i'iinisters,Dy.Chirm3fl St

,

ate 431rniifl9 

• 	Board, lianIpur. 	 . - . 	. 	. 
The P.S to Chief Secretary/ - 	 - 

Gout, of Manipur. 	 • . 	 .. 	- 	• 
The Secretay t0.Gt. 

of India,' Department,. 

of Precnnel 	,reining, New Delhi. 
6 Th EstaLJtt)meflt Officer, Govt. of' India 

• 	 Dopart.fl.t of Prsonne1 4 Tinin,N/.Q1h'1H,". 
7, Tk rf,i.ef Secy. Govt. ofTriJura,AQart5la. 

R.,. 1411 C ommi si o flarS/3eCreta es,Govt 1 . of' Manipur. 

The 'MOcoun'tnt Genera1(M&l), Mñ 	iLniihdlPat H':' •.' 

Imphal. 
All HdS of' 0epartmnt9 	anipur.  

11 	1411 Uepiity ornmissiOnerO , Manipur'." 
 

All 0ffiCeS 	concerned. .5 

 

The Secy.MeflIIJUr Pubilo 	eruiCe CommisSiofl,' 	. 	 5 ..  

.' 	Imphal. 	 . S  

14 All 	 Officers, Manpur 

The Dy. 	cretary(GA) Govt. ,of.ManipUr. 

The. tJndor secretaries CR/GAD/AR) Goat. of 

-' 	 Manipbx. 	. 
Personal fiJs/Guard file.. 	 S  

, 1 

I ,  

S.. 

'H 

. 5; .  

Mv 
S 	 S  'SS 	 S 	 •S•' 	

S 

kKf • 	 . 	

. •. 	 . . . S 	
• 	 S 	ti 

	

S 	 . 

-5-,. 	

5 • S. 
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GOVFMFNT OF HAN:LiuR 
DEPARfl'1ENT OF PERSONNEL & ADMINISTRATtVE }EFOF1S 

(PERDNNEL DIVISION) 

ORDERS BY THE GOVE1OR : MANIPUR 
- 

imj 
-
1 9  the 21st June, 1997. 

No.1/2/77(IAS)/TJP: The Governor of Manipuris pleased to pres-

cr1 he the ie ng th of service of I .A • S. oU ice rs to de signa te 

them os Spi Se c re ta ry/Add I tb na 1 Se ore ta ry/Jo I nt Se c re ta ry 

as detailed below depending on the seniority of the officer :- 

1. Officers In the Senior Scale 	as Joint Secretary. 
but below JAG Scale. 

2, Officera In the JAG Scale. 	 8s Additional Secretary 

3. Officers on the 11th year 	 as Special Secretary. 
o f service but below the 
rank of Secretary. 

2 	This Issues in supersesslon of this Goverrnen.t letter of 

even number dated 31-3-1986. 

By orders & in the name of the 
Governor, 

Sd/- 

( Kh. Raghumani. Singh 
Under Secretary(DP) ,Government of Manipur. 

Copy to - •. 	 -- 

(1) The Secretary to the. Governor of Manipur, RaJ-Bhavan, 
- - 	Imphal. 

2 The Secretary to Chief Minister, Manipur, Im.phal. 
3 The Accountant General, Manipur,. Imphal. 
4 The P.S. to Hon'ble Minister/Minister of State,  Manipur. 

The P.S. to ChIeI'Secretary/Addl. Chief, Secretary, 
Government of Manipur. 
All Pr1ncipal Secre tary/Commi6sbOner.s/Secretaries, 
Government of Manipur. 
Au heads of Departments/Deputy Commissioners, Manipur. 
All Treasury/Sub-Treasury Officers, Mnipur, 
Guard File. 

rrue copy 

10 

Cain COiIIUoJWI' 

Mampw 
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ANfrEXUR/ 

m /ggIgvuN 
L)P.fljMrNu U I" P1 HcIIM\'U, A t, I 1IN 	FfTh mu, IiHwm: 

( P EI aJ N N tL 1)1 J I SI 0 N ) 

OROCRS. EJY IE UVEFMJR:iiptfj.ptjR 
lmp1, tho 2th April199K 

Govornor or•MiU0 is p] cd to ardor tho Lr&nsFr nd pasting/11o3tj0 o 	in roect oF.,the illawing INCS 0fficors s dot -uled below with immed1è eFret 

	

 ifltorost. 	 accttnLi 1uriJir oldc'r5 in pubJic 

	

A'vp P.P_O0 	
or °r fl/ 11 oronof wotk, 

91ri  D.  Pooj, I S,,Crnrnjssjonor 	
mmisincT 	 CW (Holith/ciortion) 	 , 

	

& C,Mnpur, 	
ipur inc Pjct DiLoctar( 0  Sh ri L, GnQto, I S, Gommi cnor 	 1issan or (H 111 s/i 0/CPD) (H 3.11 $/CADA/FW) 

•1 chri SsKunjbihiri &hgh, Ip, 	
As Olrocthr Conoro1(i) & 	OffiL10 Qit octor Gçnoj (SAT) & <_o 

cornrnissionor(TD.) 

Md.h5tt'r,I5 
(Scr1/Go6p 	

, 	cot?ry 	—s Socrotry(5ori/Jnfornti oji  & PR) 0  nrti n ) 

5)H1  Dcv iihd<hr 	 IS 	rs Socrc'try(Ho 	 CrPFco 	Stttst1Ls)0 SOcetry(Ro& PR)/Fiory/L.bàUy 
5'fj W .L0

shg, lAS, Sadrotry _s Socrotry(Hr 
(HrbEdfl) & 0'roctor 

7) % ri RMUivh,Icretry( 
&H/IpR) & 	 —s Socrotry(.ty.& H/Fi.nhcy) 

il.Socrotfiry(cj0) 

) ThnI.P,rt Singh,Is,,01 	
Soc r dtj ry(D&R)& 	cdii 

	

crotnj(Hornc)& Socrotry(R0) 	crot.y (c±y, 9) 

 

Sh ri 	Cjh. 

	

or(ach dt , &ngh, H, 	
D1'octhr(NG)& Sqc1tir(fc1ic1/ DircJtjt Grno) 	
Lnbour) N10) 	ri 	J 	1J,DItocth/. 	- 	DiicL 	I 

	

retry(Eco 	 iance) &ocretaryFW), Stti sti) 	-  

%ri Moses mnlni IASJd 

Mrs,LjrnnC±k0 Sinqson, MCS, 
dcli. 1:,6ni. o trn r 01 ci)L)j .)  orn  LLv a S0 niotjc 

hri M.joy SinghIMCSIDiroctor  
(a.uB)& Ex_0ffjj0 DY. Jcrotry 
(Corn & Ifld/rt.& Culturo/10 & 

BY orr4.ors & in tho fli'fllo Of C'ovornor 

c. 

o 	

SgI) 	) 7 

	

Undan 	 Govt.o 	3nipJJr; 

	

1-1 	 rp 
10 

	

0)— 	

Pib, 2/- 
flgc. 

	

Oath Commisslone 	
oaie. Mwiipur 

_s ijnt Sorty(y) & 	 ri 0L0  
Dirocta r of' 

Di. rnctiJx'(.IJfl) & r<.-U 
Duiuty Suc 	 ,fld 
ind/7rte & OJituro/Eco & 

—As ddi, ftgistr0r of Gooporntijn 
53 ciotj 5  
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Copy to :-  

i) ma Sorrot,,rY 	Gov ornor,,RJ,van 	Imhg, 
mo aJcrk eiry,tb Qliof (inistor, (lanipur 

Tho 	to Düy Chiof TMinistor, 

'li eSs to Miristors/liinistcr s  of Sato/i. P1,j1- 	Frt, 	an.pur. 

Tho PS to Uiiof 	crpry,Gavornmont of Nipur. 
11 "S to Ad4,tion eql Quof Sccrotry/pjj &trjoJ 

sp Gjvornmont of (ln±rur. 
Tho 1 toLishtport 0 ft'icor, 	vcrnm 	o I 	 it Porsonnol & Training, 	O1h1• 	 - - 

8 hd 4countant Conoral (&t, flaniur 
. 411 Officom. Ooncorned, 

1.) 1i T)ôpiity commjssjon3 Mnipur. 

111) All Hod8 Offtpartmont, 	ipur1 h 	
12) Tho Jndor &crot y( O/ 	CR)vort 
t0 iho T3'c*ury Officor, Imphal., 

14) Tho Account Qction t 	n1pur Socrotijriat.. Inh4. 

COO 

hAVOCAL  

S 



t o, 

ANNEXUftE.-A/ 
' 

miERNflf3• -  OF 1NIpuR 
0EPrMEN1 OF PERjJNEL & IulIWIS1TIVE 

FFDFNS ( 	 DIkJIsIOfj ) 

ORü fl BY THE 

Irnpha.1, thu 18th Ilfl, 2000. 

: The Gouornor of Jnriipur Is P-
10ased to appoint the 

IoU owin9 2(tb) 1S Offi cure of 1907 Siority to the 'AS 93IOction Grdo 
Scplo of R o . 15 100 OOi8 

0 300/ 
 kdth offoc;t fm 20_1_2000: 

9j L. (I. Hokj.p, IS(flT_7) 

Sr1 S. Oro1, IA5(P1T..87) 

2. 	
The Oxisting allocation of wokks in rospcct of the 

0  f fi cO rs sh 	 avo 2(t) 

	

1.1l 	
rnjn thu s& until Jrthor orders in publjcjntoro 

'Jrdors & in the n10 of GoVernor, 

	

m • Cli 	s 	-q 
Under Sucrot1Ly()p), Govt# Of f

vJaflipu Copy to ;. r. 

Thu Sicrot 8 
 ry to Govo.or,f/I;,intjr 	

J 	 Imph3l. Tho Scrotary to Ch1u Njn.j1. IicifliJur, 

3) Tho ?S to Lputy thi0p Ninict(J;•./I)jnjtQr/flujt 	
o 	ato,Nir. 

4) Thu P.S. to ChIo 	cruta, 	
vt. o 1lanipur. 

6) 

 5) ll P?S to Princi 	
Socrctirio:, Govt.o Manipur, ii omrnissjonorq/&Jcruti 	

:;vt. of 7) Tho I130iIOfl t fonurij.. 	 ...... 
'VOW Delhi. •w 	coon rif 	

cjflor.,l, Maniur, I17hnL. Tho Diif 	cIcJt,ry to  
to convoy JC 	

thu JOt. 
of Idp 	4ura, 	ala with a roost Trjpjrn conco0;, to 

at thu Oarliost 	 thu abovomontioflod appoinnwt 
All QJ1)Uty Goinnil SCIOflO /'fj, f!)/ Co;mj ioors,flaflipur fill Hoods or 	Pnrtmit5/U fFicr 
0fricors cOncoç,o6 	 . 	 . 
The  0ndor Socrw ry(C/3)/(C) 

	Ofnipur. 	 C.PV Tho Troaoury/SJ.Troj 
15). Th0 ccou()ts Sbrtiun  of M

.  Sourot a li n t 16) ?orsonnl Pilcis/Ordor 	
fIb, 

c.thr oo 

• 	 $ 	$ 	 .. 	 •-• 	'. 

Vrt. 
Oath Commissjonp 	 . 

Mw4p 



ANNEXUREAJQZ_ 
GovEtuMEnr OF MANJ.Puf 	 - 

t3LPARfMLI':f or PERS0NNrL 	ADMINISTRLffIVF R Eros 
( PERSONJLf !D1111 )ION ) 

ORDERS B' THE GOVENOi:MAflPUR 
Imphal,the 2nd July,200.1. 

Jo.3/1/82-IAS/DP : The 4overnor of Mnipur is pJ.eased 
to appoint the following 2(two) IJS cficers of 1988 
carli;rity to the T AS Selection Grade Scale of ,  Rs.15,100/-

40O-8,3001,_ P.M. with effect from O1-Ol-.2001. 

I. Shri Letkhogin Haokip., IAS(f1T-88) 
2. Smt. C. KipgQn, IAS(MT.-88) 

2. 	The existing alioctien of works in respect of 
the 2(tw) lAS officers shaj.l remain the same until further 
orders, in the public interest. 

	

0 0 	 By order:3 	in the 	çie of the 
vernr, 

11 vb, ~ 
f 	

0 	
0 	

0 

0 	
( P. Hharat Singh ) / 

Commjssjoner(jJp)Gvt of Manjpur. 

Copy to 

The Scrctary Lo Govcrnor Manipur, 	
-- 0 Haj Bhavari, Imphal. 

The PPSs to Adviser(K)/Advisr.(R),Majp ur .  
The P S, to Chief Scy ,Gcvt of Manipur

.  4, Th@ chief Secy to the Govt. of Tripura, 

	

jt00 	

gartala with a request to convey JCA-Tripura concurenco to the above mentioned appointment 
at the earliest. 
The Eastablishment Offjcr, Govt. of India. 
Derjartment of Personnel & TrainjnqNew Delhi. 

The Addl,. Ch1f SecretariQa,Govt of t.tianjp. 
The Principal Secretaries, Govt. of Manipur. iie R _drt 	 Gvb of Mariipur, Manipur I3hawan, New Dci hi - 	

9. Tha Commissioners/Speretärjes Govt of A'1an4ur. 
10. The Accuntant Gen0rai,, Manipur. 
Ii IUI D puty Commiss iories, Manipur

.  12. All Head of Departments/fice$ Mdp3p,r 13 Th a Under Secretrry(G1D),cjovt or Manipur. 
H • h I ory Off fco,/bJ it y OH concerned. 	0 	

0 

15. 	ficers. concerned, 	
0 

0 	 0 

16 Guard File 

COO 

ol 

0 	

. 	 .:. 

	

. 0 : 	 . 

0 •  

* 

I 	
0 

. 	 0 	

0 

J 

Oath Comm i1one1 

Mtintpur 

	

044 	 0 



DG(S.T?t.Ex—offjc:o Commr, 
E. ib.Lpl/C0_r', 

as Div.C-rnjssj- nr...i & 
i—ff ic-jo Comrnr/MiHiJD. 

Commr./idu(S)/Sc.&Tech. 

Secy/l - !r. To ch • Ed u • & CoInInr/ 
DE and Dirctor Ed(U) 
in addition. 

SQcy/YAS&x..off ici0 Spi. 
Secy/Vig and Dit/V1g. 
DirectoiPMS in addition, 	 j 
Sc c y/ CADA/ Ve ' • . H. 

Di.rctor/Tonrism 1 	•iii fji.t 	 - - 

CoI!tuIr./Tax;25 and Coiriiitr./ 
Excis,2 in addition, 
DC/IiY 

Diract."ir/Coii. & md and 
dOS in aJdition.  

ANNE9 \ 

I I  

GOVEtAENT OF P4iN11 1 1I 
DEPrTMENT or PESONNEL & DMIN1STLt% fIVE tEFOtMS 

( i2iL{SONNEL DIVISION 	 - 

BY THE WVERNOR MANIPUR 	 4 Imphal, tha 4th July,2001. 

No.7/5/99—IAS/DP(DP1N) 	Thc Governor of i't1n1piir is p1 based 

Lo order the transfer 	posting/allocation of works of the 	 - 

fol1irg lAS Officers as indicated against their names with 	 -'-Y - 

InivnedieLe off act ad untiL fjr'ther corders in public iritrest:— 	 - 

as - dd1 CS/IFCU/ERI/Horti.& 
S.C/gri. 

as 
iHED 

S'iri L.Gangt,IiS(MT-82) 	as 
Commr/ Ydl/ . - igri dCeD 

Shri Ch.Birendra Singh,L'tS(MT-.84) 
Divisional Commissioner—I, 

Ct, Shri Hanery K.11riny,IiS(MY84) as 
Commr. (Ifl.Pt)/1Jf)rt.i 	SC. 
jt.r.Kha I.iS(MT-85) 	 as 

Shri. L . Ibomcha Si.nqh,iS(MT_A)s 
Secy/MI Gjmmr.LtE. 

13. Shri S.JGr0I,IAS(MT-87) 	- 	as 
Secy/Vaty. 4, A.H bir/Vig. 

Shri L.Haokip,IAS(MT_88) 	as 
Director/YS. 

Aivs.C.Kipgeri,.IAS(MT-88) 	as 
- PiLecior/Touris. 

ft.c.s. 
12. 9h,ru,. H.Im,cIta S;ri 	LAS(MT.,90)es 

13. *fr-91) 	as 
birector/Crn & md. 

	

- 	By orders & in the nam. ,  of the  
Governor, 	 - 

--j 	 - 	v-' - 
uopy to 	 (ii. Ib'.tbi S .LU9 

Under 3ec;tary(D 1 ), Govt.of Manipr. 
1, The 3.c -etary to thc Governor,Marii)tjr, Ltaj Iihavan,Iinnhal. 

Tho P1'S to tito •.dvlsor (K.)/ 
( d,) to the G-v rn - r,Men inur. 

3, The Chiof SocroLary, Government of M'uitir. 
i,,11 dIl. Oh Uf 
Sacrutaries ,Govurrllnr1t of Mm Ipur. 	 - 
The 4icc)untant Gerioral,Manipur, 	 /''•) 
jUl Deputy Crmrriisinors ,Manipur.  
4 1l Heads of lJpertrnu rits ,Manipur. 	 I / 
vill Officers concarncd, 	 - - 
Thu Under Scrotary/G.D,Govt. of Mariior. 	 - 

10. The Treasury Office.rs/ h—Tra;iry Of cors (;oricrflnd. 
11 • The Gtiard F ile. 	 Oath CommIESioP - 

Mwi4ur 

.1. Shci \'.flamnath,IASçMT-..74,) 
.4ddl . Cs / IFCD/SO1 JPC 4  

2. Shri Saichhuana,I.-6(MT-75) 
.iAddl.CS./Works For &Envi./ 
PHED and Wit-U.1D. 



ANNEXUfi/I 

No.23/6/98-MJDp 
GOVERNMENT OF MANIPUR 

DEPAIt'I'MENl' Ol PRSONNEL & ADMINISTRATIVE REFORMS 
(PERSONNEL DIVISION) 

Iniphal, the 1 5th  April, 1999, 

The Addl.Chief Secretaiy, Govt.ofManipur. 
The Principal Secretaries, Govt.ofManipur. 

3 l he Commissioners/Secretaries, Govt of Manipur.  

Subject:- Wilting of ACRs of Officers by the 1VThisters. 
•y. 

Sir, 

While inviting your kind reference to Office Memorandum No. 9/3/93-ACR(Pt) 
dated the 23 December, 1998 issued by the Secretariat Confidential Branch (copy 
enclosed) and instructions issued in this regard from time to time I am directed to state 
that it has been observed that the guide lines of writing and maintaining ACRs are not 

?, 

	

	being followed by many Departments thereby resulting in delay and improper 
assessñient of the performance of the Oiicers. 

To reiterate, one of the important aspects of writing ACRs is to maintain the 
time schedule for completing assessment at various levels. It is therefore incumbent 
upon all concerned to adhere to the guidelines/instructions issued in this regard as some 
ofthe action I)011itS are reiterated below :- 

The ACRs are required to be initiated by the Reporting Officers concerned 
and submitted to the Reviewing Officers concerned by 30 April. 

The Reviewing/Accepting Authorities shall ensure that the writing of ACRs 
is completed within 3 months after the financial year comes to an end i e by 
30 June. 

The Addl.Chief Secretary/Principal Secretaries/Commissioners/Secretaries 
shall ensure that timely review is conducted and special drive launched, if 
necessary, to complete the ACRs in time 

In the case of the senior officers such as Addi Chief Secretary, Principal 
Seci ctai ics, Commissioners, Secrctarics and 1 tODs, the / CRs shall be 
wi i i ui in nccoi dance wit Ii I lie pi oculure prescnbed by the 0111cc 
Memoi atidum No 9/3/93-ACR(Pt) dated 23 December, 1998 issued under 

I 	 the signature of the Chief Secretary.  

:. 	 .; 	 COPIP I ; L 

? 

- 

- 

,:-,. 	
Oath Com,nionezr 

L. 



- 

In order for the Secretariat Confidential Branch to take stock of the situation, it 
has been decided to obtain status report from the Administrative Departments and HODs. 
You are, tleie1bieiquested to look into the matter and also to submit progress, and 
compliance icpolt on or befoie 30th Apiil 1999 without fail 

Yours thithfully, 

L411  
I 	7r7 

( P. Sharat Cliandra) 
Cornii.issioner(DP&AR), Govt.of Manipur. 

1. The Chief Secretaiy, Manipur, 
2 The DGP, Manipur.  
3 AU HO1)s,Govt of Maniptir.  
4 All Deputy Commissioners 

) 	for kind appropriate action. 
) 

) 

I1t% 

l oeVh 

at/i Commi:sIone 

Ahmow 



ANNEXUR —P/!O- 

4 
GOVLRNMEN'J OF TvIANIPUR 

(11111 SL( RI lAIS (ONI Il)LN I IAL URAN( II 

-•-- 

OFI•ICL: M[MORANI)UM 

S J (' R Li 'i\ RI A I' 

hillilial. the 23 I)ccciiihcr. 1998.  

- Subject: Writing qfACRS of officers by /heMiii.vi'r.. 

Concei us/doubts havc been epi Lsed i uai ding Rcpoi tlng/Revlcwillg/A( u 1)1 ing difi hoi ties 
of' Annual Con!idential Reports(ACRs) in respect of thileiciit senior officers. [xisting 

WsiLLtins 
in this regard are therefore reiterated as detailed below :- ' 

)esignation of' 	Reporting Officer 	eviewin Officer 	Accept filu, OIfler I 
iiicer reported upon 

 

I. 	Chief Secretary 	Chief Minister Chief Ministr 	Chk1' Ni mister 
:1 

•:;. 

. 	 Principal Secretary! 	('fiief Secretary Minister Concerned 	Chief' Minister 
Commissioner! ' 

Secretaiy 

3. 	Special Secretary! 	Principal Sccrctary/ Chief Secretary 	Chief Secretary! 
Additional Secretary! 	Commissioner! Minister conCerned 
Joint Secretary! 	Secrctar' concerned (in 'case oflicers 
Deputy Secretaiy  

subini.t 	files (lirec 
10 Mnnsiers 

. 	 .j 	;: 
4 	I lead of Department 	Principal Seci'ctary/ Chief Secretary 	Ni ulster concerned 

('ommissioner! 

Secietar/Fx-011jcjo 
F 

5. 	)Coinmissioner 	ommissiosier/ 
(. 	 Secretary(RD) 

Chief' Secretary 	('hiciNilnister 	j 

All the Principal Secretaie'Comlflissjoiiers/Seci .elai .jes will strictly coniply 	it Ii the 601 LICIJ011.13 
airCady issued in 	this regard. 

•c 

(II. id 	ilvain) Cot •  
Chief' Secretary, Govt. of Mani1i F. 

Copty to : 	 I 	The Secretary to Chief Ministei', Manipui'. 
2. 	The JI'S to Deputy ('liIcf'Minister Maiiijmt'. 
3, 	All PSs to Miiiisteis/Minjstcis oI'Siiic, Maiiipui', 

The P. S to all Principal Seci'etaries/Contmissionei's/Sec'i'ei1rjes 	Govt ()l Nianipur. 
The Under Secretary(ACR), Govt. Or Manipur. 

'p11 	\j:itii';ucr.pm5 	 • • 

-• 

Oath Comnuzonc 

Manw 



COV1RNMIN'I OF IANIPUR 
SECRE'FARIA'l'. GENERAl, A 1)MlNjSRATJO DEPAIfl'MEN'J' 

IIi!/)IUil u/ 	2 	/l/)/I/, 2000 

No.4!3/70sl(p 	
In supcIscssioi of all previous noli fication in thi regard, the Governor of 

Manipnr iS 
f)lcaSd to oider that the o:dcr of \Varrant of Precedence appended to this 

not ilicatioti SI)a II bc observed at all S(ate functions in the State of Minipur. 

a 

4. 	Governor of MaIuJ)ur. 
7. 	Chief Minister of Manipur. - 
10. 	Deputy Chief Minister of Manipuz'. 

Speaker of the Manipur Legislativc Asscluibly/Chjefjtistjce of Gauhati I ugh Court. 

Cabinet Ministcrs/Chairmar I liii Areas Committee/Deputy Chairman, State Planning 
Advisory Board/Adviser to the (.Jovemoi/lxChief Minstcrs/Leader of Opposition 
of the Manij)ur Legislative Asscf11bIy/ç)\/cz -I1fl11 Chief Whip of Manipur 
Legislative Asscmbiy/Advocitc General, Manipur. 
Puisne Judges of High Court(Gauha1). 

Deputy Speaker, Manipur Legislative Assetnbl'/Miiiistc1•s of Statc QfManipur. 
Deputy Ministers/PaI'liaIl]etltary Secretary of the State Government. 
N4c]lll)cl .s of Parliament. 

MeLnI)crS of Manipur State Legislative Asseiiibly 
Adhyaksha of Zilla Parishad. 

Up-Adhyalcslia of Zilla Parishad. 

ChIef Secrctai'y/Chairiiiaji MlSC, 	 - 	-- - 

DUP/GOC, Eastcri Cornrnafld/Ad(llClliCf Secrctary/Prinbipal Secretaries/vigilance 
- 	Commissioner/Officers of the rank of I.t.General and equivalent rank. 

27, 	
Divisional Conimissiomici' in their .)ivisioi1s/Accounta) Gchcral, Manipur. 

28. 	
Conimjssjonci-s of the Stale Government/Principal Chief Conservator of 
Jom esls/Spccial Secretary to the Govcrnoi -/Oificcrs of the rank-of Inspector General of 
Police/Major General of equivalent in other services/Members of Maiipur Public 

,_- Service Commission 

Sccrctarics 	to 	the 	Govt. 	of 	Manipur/Chief 	Conservator 	of Foresls/SccIétry(MPSC)/Seci .etai.y 	to 	Chief 	Ministcr/Secretay(LA)/Vicc 
Chancellor, Manipur University. 
l)lGs of Police in his range. 

in thicr rcsj2cctive Districts. 
Conscrvator ofForests/ 13 rigaclici . coIiJiThi(l/[)f)11y Cothmissioners outside their 
I)istrjcts but under Zilla Parisl -rnd 
Cliairpci -song of Municip'llitics(in their respective District)/Chairman, I till District 
Councils(in their respective l)istricts)/Zilla I'arishad Members. 	 - 	- 

34.7 Special Sccretary/Addl.Secrctary/Jojj.it Secretary to the State Govt/DIG of Police/ 

Brigadiers and equivalent ranlcs/liief' Enitier/[)jreclor, Melicnl and I IcaIth 
Vk c/Dii ectot , Coninict cc & Indusli ics/J)u ector, I ribal DcvelopmentIDii ector, 

Publicity & Tourism, Registrar, Co-operative Society/Comjssioners of Excise & 
Taxation/Director of Settlement & Land Records/Govt AdvOcate. 

35. 	
Other I [cads of Department not mentioned above, District & Session Judges/AddI. 
Chicf Engincer, T)eputy Secretaries to the Govt./Superin[endim -fg Engineer/Senior 
Superintendent of Police/ColoneIs/SmIpefii .11cll(leIl[ of Police in their I)istrict/Lt. 
Colonels in command, 	

- 

- 	 I  

-.,,- 

- - 

Oath CommisskrneF 
Mw 



6. 

37 

3. 

39 

Additional District and Session,, Judge/Add 	Ostrjct 	 Deputy Corflmissjouers/CJ]lrf Jitthcial 	'Ii(istIal('/j )jstriet (oijtiiJ Me.mJ)cis/QIficc1. ul the iauk 	ol' 	SIIpei,.flt 	of 	POJJCe/L1( 'olofle.Js/Cl11I1.Iaiid.iii( 	of 	Armed I latta lIolIs//\dd! 	
SuperiJl[CI1(J(]( of l'olicc/Lt. Coloncls/ci1lh1d.10( of Aimed 

of Pd ice/Chief Executive 	Officer, 	District Council/I )istIict Planning Ofliccr/Dputy Conscror 
of FOrest. S1lb-!)1v1sjoil 	

Officer(Cjvjj)/Ullijcr' Secretaries to tile State Govt/Judicial 
Magisti ale/Majois and equivalent 1anlDcputy Commandants of J3ns./l)eputy 
Accüjjti ni General/Assistant COml)1jSSjoli's to the Govt•of Ma!ii;)ur. I leads of Olilc 	

not n1cntioecl a.bovc/[xcctitiv Eflgi.neers/sub4)jj5j01J Police 0fficcrs/f\4eli.cal Superintcn(f,(5 	 -. 
Deputy SuperifltcJ1dl(mt 	Of l'olicc/CaJ)taij1/Asjstaiit Coniniandants of Armed 
3ns./Asistt EIIgi11ce1's/M(jJ Officers/cj 

re.d ab ove. j Officc of ovc 	 thcr Dcpartmcjits hot 

')unciI lors of Man icipalit is/CIiajipersois Of Nagar Pnchyats Pradhaiis/tj1j. 
radJ 1 hii/MejiTh,. 	l Graill I'aimchayai 

(I 
Sccrctary(.G4/.)), (Jovt.of tvlaiiipur, 

ps 

1. 	
The Secretary to the Govt. of India, Ministry of home Affairs, New Dclhj, • 	2. 	
The Secretary, Lok Sabha/Rajya Sablia, New Delhi. 
The Chief Sccrctar;cs of all State Govcrnmci its 
The Sceretaiy tu the Goverior of Manipum, Iniphal. 	 . . .5. 	The Sccré.iar.iO (lie Chief Minister, Manipur. 	. 6 	Ihe PPSS/PSs/APS5 to all Mimiistcrs/Mji,iisiei .s of Stne, Maiiu p. 7, 	All Secrclat jut Officers, Govt. of Manipur. 
Al I Ileads of I)cpartrflcnt/Ojces Manipur. 

The L)irccto, Stationeiy & Printing, Mimipu,z for informatjoi in the Ex-tra-ordinary j 	
Gazette and tO copies of thc same may be sent to ffie SecretarIat GAD. tO. 	Guard file. 1 .. . 

..( .. 

- I 

Cep 

- 	 vcate 

I 

'1 
II 

Oath Commisslotwb 
Mw 



7; 

(~9 ANNEXU 	A/iz- 
GOVRNMNT OF WIi4NIPUd 

• DEP.dTMENT OF PERSONNEL &'DMINISTATIVE REFORMS 
( PEtSONIEL DIVISION ) 

• 

Imphal, the 5th July2091e 

N0.21/23/8-DP : In upersessior1 of all previous orders 

issued in this regard, the Governor of Mariipur is pleased 

to order the following link arrangement of looking after 

the works rf Fh flFficrs as dtalléd below durinQ their 

absence with immed 4.ate efect arid until turtrier oroor in 

public 	iiiterest:- 
4-1&. 

 Shri V.1amnath,L4S(MT-74) 5mt.C.d.Chhiber,IAS(MT-78) 	Vice—vei 

2 Shri Saichhuana,IMS(MT-75) 4hri V.Chhibar,Ii3$MT-78) 	
II 

3. Sh.rj D 4 S,Poonia,IAS(MT-78) Shri P.B.Oarjri,L4tS(MT-78) 

4.Shri L.Gangte,IAS(MT-82) Shri Henry K.Heny,IS(MT.84) 	0 

5. Shri A.'R,Khan,LS(MT-85) Shri L.Iborncha 54-ngh,IAS(MT-35) 	b  

. Shri P. Bha:at Singh,IiS(MT-85) Shri S.Budhachandra Singh,1'S(MT-85) 

Z. Shri Shambhu 5ingh.,IdS(MT-86.) Shri S.Jeroi ,IAS(MT-87) 	It 

8. Shri L.Haokip,IS(MT-88) Srnt 6 C e Kipgen,IAS(1v1T-88) 

All important files will be put up to t. Chief Secretary 

if the Officer concerned and the link officer arc absent due to 

Leave/Tour/Training etc. 

By order & in the name of 
Governor, 

( N,Ibobi. Singh .) 
Under Sàcretary(DP), Govt. of Manipur. 

Copy to:— 	 - 

l?Hn' 
II 	

jA 

:- 

I, 
2, 

 
 
 

 
 

The Secretary to the Governor,Mariipur. 
The PPS to the ddvisor(K)/(),to the Governor,Manipur. 
The Chief Secretary,Govt. of Manipur. 
The Addl. Chief SecretarjGovt. of Manipur. 
The Pr,Secretaries/Commissioners/Secretaries, 
Govt. of Manipur& 
.Mll Heads of Department,Manipur. 
All Secretariat Officers. 	 •. 

te 

I 
Oath CominiSSiO1W 

Man4nW 



4 
1 

EpRThU4T of P RNN & ACMINI 5fRAi u 	
fi.% 

( P ERSONN EL 0U1QN ) 

imphal., tho 31st 3uLy, . 

i) Thu EstaUldUghtOfficOr ød 
ddit4Cda 	atary, (bvL of Ini 

Op&tifl1bt of Poiitflfl1* & Trairflg, 
tifliftyOt PCTflflUt.4b1 	LV 	 I Pdafls, 

North U1od. Now Diithi 	110th31. 

2) Th 	 to  thu  aecfl Oicfl of IdLe, 

vdi 9bdWv ldika R fbOds 
Nuu Dh 11OOO1. 

jbjcc s 	aUO' of UccUon Obs(rvore ftv 13th Lok Shthae- 

on 

 

-.'.'. 

U 

titoctd to zofor to thie vt,, lottor of WCn rin bar datad 

296-. tJorin p&t1O of 13 IA50fU0*r$0? #jd4pUv Pert of JointNT 000-8 

of 3Sha bo4fl furnithed .d in this flflOCtIW)it..til!f bOUl cl5dt'iad that 

theflOOf Shrl 50104 9I P87) Wprsirod at st .No,10of tho list of ro. 

rniicrdad 1iS Officers had bQM riplaced by t. C. Kipg(fl,IRS(MT-88) on eo.c1 

xund. flccordn9ly tho nuauay %a-Data Of t * 	 had 
I 
bciai 

acM to you undar this tbvto luttUP of AS1fl ntinber dated 9449* 

ft ca, thor.ofbru t4iuiitd to duL eta the nuns of ihil 963009.!a*fT 47) 

tom e piuL of $Ufticora noelnatad by thu St4jtO 1aVt. 0? t%IçWJr as Cb.orv 

or the 13th Lk the marlict ae tho re44gtOfMb(t of 1sOt1csrUsita 
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(YERNMENTOFMAN1P1JR 
UI PAR I MI Ni 01 PF RSONNEL & ADMIN1SI RATIVE REFORMS 

(PERSONNEl, DIVISION) 

ORI)ERSHY 'fIlE COVERNOR : MANIPUR 
Imphal, the 10 11 ' Oitoher, 2001 

No 18/60/2001-JAS/DP(1I) 	Ihe Governor of Manipur is pleased to order the 
tiansfcr and posting of Shn S. Jerol, IAS(MT-87), Secretary(YAS) & ex-officio 
SpccItl 	'u.it.iuiy, 	Viihiiiu.., (JovLl iimufl of Manipur, 	1)ircctor/Vigilance and 
I )ircc(or/YAS, Manipur as Deputy Commissioner, .tikhrul vice Shri K.K. Chhetry, 
lAS, placed under suspension vide Government Order No.18/60/2001-TAS/DP(J) 
dated lO 	Octohir, 2001. 

2 	Shri S. L ol shall move iimediately after handing over charge to the link 
Secretary, 	Shri 	Shambhu 	Singh, 	lAS, 	Sccrelciry/Edn(S)/Revenue/Rehjef,  
Government of Manipur. 

By orders & in the name of 
the Governor, 

(N AngouSingh) 
Joint Secretary to the Government of Manipur.  

4 Copyto:- 

The Secretary to the Governor of Manipur, Raj Bhavan, Imphal. 
The PPS to the Adviser(K )/Adviser(R ) to the Governor, Manipur. 
The Chief Secretary, Government of Manipur. 
All Addi. Chief Secretaries/pr. Secretaries/Commjssjoners/Secret-jes 
Government of Manipur. 
The Accountant General, Manipur. 
The Director/Vigilance, Manipur. 
The Direcor/YAS, Manipur. 
The Officers concerned. 	-'--.. 	 • P-- 
The AddI -Deputy Cornrnissioner/ijkhrul, Manipur. 
The Treasury Officers/Sub-Treasury Officers concerned. 
Order Book/Guard File. 
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